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Title Suit (M) Case No. 67 of 2020 

Smti. Silpi Sikha Baruah 
    -VS- 

Sri Nibir Baruah 

Present:-Smti. T. Hussain, 
Addl. District Judge, Biswanath Chariali. 
 

06-04-2022. 

O R D E R 

The petitioner Smti. Silpi Sikha Baruah and  respondent Sri Nibir 

Baruah are present and both of them have jointly filed petition No. 

489/2022, for dissolution of their marriage on mutual consent as provided 

under section 13(1)(i-a)(i-b) of Hindu Marriage Act, 1955. The petition is 

supported by an affidavit shown by both the petitioner. 

 Perused the case record and heard the petitioners. 

 Considering the mater in its entirety, the case is converted into 

one for dissolution of marriage on mutual consent. 

 It is seen that the aforesaid petition No. 489/2022, the petitioners 

have also made prayer to waive the statutory period of 6 months as 

provided  u/s- 13(B)(2) of Hindu Marriage Act on the ground that they 

have been living separately from the year 2017 and that there is no 

chance for their re-union. 

 Considering the fact, that the petitioners have been living 

separately from the month of November’2017 and that there is no chance 

of their re-union, in view of the decision Hon’ble Supreme Court in the 

case of Amar Deep Singh –vs- Harveen Kaur, reported in (2017), 8 SCC 

746, the statutory period of 6 months specified in section 13(B)(2) of the 

Hindu Marriage Act 1955 is waived. 

 Here in this case, both the petitioners have filed the application 

u/s-13(1)(i-a)(i-b) of the Hindu Marriage Act, 1955, praying for a decree 

of divorce on mutual consent. It is found from the case record that the 

marriage between the petitioners was solemnized on 21-11-2011, as per 

Hindu rites and rituals and thereafter, they started their conjugal life in 

the house of the Opposite Party/petitioner No. 2 situated at Vill- 

Borongabari under Gohpur P.S. Soon after the marriage, owing to 
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differences in temperament and increasing incapability, the relationship 

between the petitioners deteriorated. Gradually, their differences 

increased to such an extent that it became impossible for them to live 

together and hence from the month of November’2017, they have been 

living separately. Despite efforts made by their family members and well 

wishers, there is no scope for their re-conciliation. Therefore, mutual 

divorce is the only solution. 

 I have thoroughly perused the petition as well as personally heard 

the petitioners. 

 The petitioners are living separately from the month of 

November’2017 and present petition for divorce on mutual consent is filed 

after living separately for more than 4 years. It appears that there is no 

chance of re-conciliation. Considering all this aspects, it is found that 

marriage between the petitioners is broken down irretrievably and the 

parties themselves have voluntarily agreed for the dissolution of the 

matrimonial bond on mutual consent. I am satisfied that petitioners have 

made out a case for decree of mutual divorce. 

 Accordingly, the petition is allowed. 

 The marriage between the parties solemnized on 21-11-2011, 

stands dissolved by a decree of divorce on mutual consent. 

 Prepare a decree accordingly.   

 

                                                                               

                                                                  Addl District Judge,FTC 
                                                                      Biswanath Chariali 
                    


